
Open Court 
 

CENTRAL ADMINISTRATIVE TRIBUNAL, 
ALLAHABAD BENCH, ALLAHABAD 

 
Allahabad, this the 4th  day of March, 2019 

 
Present : 
 
Hon’ble Ms. Ajanta Dayalan, Member-A 
Hon’ble Mr. Rakesh Sagar Jain, Member-J 
 

Original Application No.330/00206/2019 
 
Sudama Yadav aged about 45 years, Son of Late Rameshwar 
Yadav, Presently working as Civilian Assistant Security Officer 
(CASO) At Ordnance Depot, Fort Allahabad. 
  

.......Applicant. 
 
By Advocate –Shri N.P. Singh 
       Shri Neeraj Singh 
 

V E R S U S 
 

1.  Union of India through Secretary Ministry of Defence, 
101-A, South Block, New Delhi. 

 
2. Under Secretary, D (Mov) Room No.121, B-Wing, First 

Floor, Sena Bhawan, New Delhi-110011. 
 

3. Commandant, Ordnance Depot, Fort Allahabad. 
 
 

                       ...... Respondents 
 

By Advocate : Shri L.P. Tiwari 
 

O R D E R 
 

 By Hon’ble Ms. Ajanta Dayalan, Member-A : 
 
 Heard Shri N.P. Singh, counsel for the applicant and Shri 

L.P. Tiwari, counsel for the respondents. 

 
2. Learned counsel for the applicant states that the applicant 

made a detailed representation on 23.03.2017 which has yet to be 



decided by the respondents’ department.  He also states that he 

will be satisfied in case a direction is issued to the respondents’ 

department to decide the representation dated 23.03.2017 of the 

applicant within a stipulated period. Learned counsel for the 

respondents has no objection if such direction is given. 

 

3.    In view of the limited prayer made by the counsel for the 

applicant but without commenting anything on the merits of the 

case, the OA is disposed of with direction to respondent No.2, to 

whom the representation is addressed, to decide the same by 

passing a reasoned and speaking order within a period of two 

months from the date of receipt of a certified copy of this order.  

The order so passed shall be communicated to the applicant.  The 

applicant is also directed to send a copy of this order along with a 

copy of the representation dated 23.03.2017 to the said authority 

within a period of one week from today.   No order as to costs. 

 

            
  Member-J      Member-A 
 
 
RKM/ 
 
 
 
 
 
 
 


